hI T EMNOA4 8 COURT NO. 4 SECT I ON XVl
SUPREMECOURTO-I NDI A
RECORDOFPROCEEDI NGS
Petition(s) for Special Leave to Appeal (Gvil) No(s).2 0379/ 2006
(From the judgenent and order dated 1 8/ 05/ 2006 in ACONo. 16 2/ 2005 &TN

N. 336/ 2005&CAN.. 595/ 2005&APOTNo. 699/ 2005 of The H GH
COUR T OF CALCUT T A)

ORR ENTALCOMP ANY LT D. Petitioner(s)
VERSUS
FORTW LLI AMINDUSTRI1 ESLT D & ANR Respondent (s)

(Wth prayer for interimrelief and office report )

W THSLP(C NO 130440f 2006
(Wth appln. for directions and with prayer for interimrelief and office report)

Date: 05/ 05/ 200 8 This Petition was called on for hearing today.
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For Petitioner(s) M. Pr adip CGhosh, Sr. Adv.

M. Rakesh Sinha, Adv.

Ms. Soni a Dube, Adv.

Ms. Shubra Shar ma , Adv.
M. Goodw || | ndeevar, Adv.

M. U ULalit, Sr. Adv.
M. Pr ateek J al a n, Adv.
M. Sidharth Bhatn aga r, adv.
M. Shekh ar Ku mar , Adv.
For Respondent (s) M. Avijit Bhattach arjee, Adv.
M. Deba Pr a s a d Mikherjee, adv.
M. Rauf Rahi m Adv.

M. Partha Sil, Adv.
M. K Chatterjee, adv.

M. B. K. Pal , Adv.
-2
UPON hearing counsel the Court made the follow ng
ORDER
Learned counsel for the official Iiquidator wants to file an

affidavit. Let it be done within four weeks.
List the matters on 2 0. 06 . 2 0 0 8 .

(Shashi Sareen) (Vijay Aggarwal)
Court Master Court Master



